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An Act to amend the Criminal Law AmendmentAct, 1932 in its
application to the State of Madhya Pradesh. Be inenacted by the
Madhya Pradesh Legislature in the Eighteenth Year of the Republic
of India as follows:- 1. Received the assent of the President on the
29th April, 1967; assent first published in the Madhya Pradesh
Rajpatra (Extra-ordinary), on the end May, 1967.

1. Short Title :-

This Act may be called the Criminal Law Amendment (Madhya
Pradesh Amendment) Act, 1967.

2. Amendment Of Section 1 :-

For sub-section (2) of Section 1 of the Criminal Law Amendment
Act, 1932 (23 of 1932) in its application to the State of Madhya
Pradesh, the following sub-section shall be substituted, namely:--
"(2) It extends to the whole of India except the territories which,
immediately before the 1st November, 1956, were comprised in
Part B States other than the Madhya Bharat and Sironj Regions of
the State of Madhya Pradesh.”

3. Repeal :-

The Criminal Law Amendment (Madhya Pradesh Amendment)
Ordinance, 1966 (No. 16 of 1966) is hereby repealed.






